
  

¥a adage www.govtpressmp.nic.in 4 

Wt Sa cits fen a ae 8.   
  

PRAAS | 

  

  

  

main 78 | ret, ATR, fers 23 tral 2021 4, We 1942 
  

  

alata at fast 

TAR, dead Waa, ATT 

aie, fear 23 weal 2021 

H. WH-U_03-42-2020-1-WHa( 07). TF AR, FeayeM Tle atx Gar He safereys, 2017 (2017 #1 19) (fe 

Se WSK Fs afer 8 sae aif eT aT S) Hl UAT 168h BRI Wed MRT aT VAT aT ET, Tag wr fererelh 

Ot, WSR, Fa foun at oferty w. WH  3-31-2020-1-Gia(67), Hare, Reais os fea, 2020 4 frfafied ait 

TaN at F, Aaiq:— 

sal after 4, we te a as (i) 4, freafetas sige a saenite feat set, att: 

“aig ait ft fi, sei aries 1 fast or amet & fore era @ aret SS ar to oT te et Gas F 

fet wafea & few feet vit aaa, at ard, 2020 & 20d fea @ stage, 2020 & 304 fel TH 

at safe & dam ana @, St saa afafres & Ge 31 } sees (7) & ted Ae oT ia oT 

aftrgfaa fear war @, sik oei Ot ata et ye Ser a, aque Ue aa & shee wet fee Tar 

& dy tet ated & go eet at a aren & fore wra-ci sragar, 2020 h 314 Ter TH FET 

at srei. 

2. 3a afte at fae, 2020 & 214 fer A AP] AMT SITET. 

Heyes th Ue a St aM STeMrqan, 

am. Wh. sitareaa, suafaa. 

tre, fea 23 Heat 2021 

Hi. WH-03-42-2020-1- 4s. — Re GI H arpess 348 GIS (3) H aq 4, Fa sre Ht afar 

HUH WH W3-42-2021-1-Gis(07), feria 23 Hag, 2021 I ssi sare Tet & uta @ USN wares feat 

at &. 

Feqyes h US AA A TM STeMTaK, 
ait. UL. sitarera, svataa. 
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Bhopal, the 23" February 2021 

No. F A 3-42-2020-1-V(07).—In exercise of the powers conferred by Section 168A of Madhya Pradesh Goods 

and Services Tax Act, 2017 (19 of 2017), the State Government, on the recommendations of the Council, hereby 

makes the following further amendment in this department’s notification, No. F A 3-3 1-2020-1-V-(67), Bhopal, 

dated Sth December, 2020, namely:— 

In the said notification, in the first paragraph, in clause (i), after the first proviso, the following proviso 

shall be inserted, namely:— 

“Provided further that where, any time limit for completion or compliance of any action, by any person, 

has been specified in, or prescribed or notified under sub-section (7) of Section 31 of the said 

Act in respect of goods being sent or taken out of India on approval for sale or return, which 

falls during the period from the 20" day of March, 2020 to the 30" day of October, 2020, and 

where completion or compliance of such action has not been made within such time, then, the 

time limit for completion or compliance of such action, shall stand extended up to the 31" day 

of October, 2020.”. 

2. This notification shall come into force with effect from the 21% day of September, 2020. 

By order and in the name of the Governor of Madhya Pradesh, 
R. P. SHRIVASTAVA, Dy. Secy. 
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